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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

IVIONDAY, THE TWENTY FIRST DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 5476 OF 2O2'l

Mudhunuri Nabhitha Sai, D/o. M. Om Prakash Raju, aged about 18 years.,- R/o Flat
No.502, Plot No.20, Madhuvan Residency, GoMhami Enclave, Kondapur,
Hyderabad - 500084

...PETITIONER

Between:

AND

1

2. The Kalo
Waranga

The State of Telangana, Rep. by its Principle Secretary, Medical and Health,
Family Welfare Depirtment, Sec-retariat, N6ar Tankbund, Hyderabad

aruyana Rao University of Health Sciences, Rep- by its Registrar'
elangana State

...RESPONDENTS

iiN
I,T

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue a writ, more particularly one in the nature of writ of Mandamus or

any other appropriate writ or writs, order or direction declaring the action of the

Respondents, particularly 2nd respondent in not considering 
, 
the petitioner for

admission into BHMS course under management quota (B and c) for the

academic year 2O2O-21 as illegal, arbitrary and unconstitutional and consequently

direct the respondents to consider the petitioner for admission into BHMS course

under Management quota for the academic year 2020-21 in concerned with

notification dt.s.2.2021 of the 2nd respondent herein.



lA NO: 1 OF 2021

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be Srleased to direct

the Respondents to consider and allow the petitioner for counseling to the

admission into BHMS course under Management quota (B&C) for the academic

year 2020-21 in concerned with notification dt.5-2-2021 .

Counsel for the Petitioner: SRI P. VENKATESWAR RAO (NOT PRESENT)

Counsel for the Respondent No.1: GP FOR MEDICAL HEALTH AND
FAMILY WELFARE

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

The Court made the following: ORDER
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THE HON'BLE THE CHIE F IUSTICE AIOK ARADHE

AND

THEHON' LE SRI IUSTICE I SREENIVAS RAO

Writ Petition o.5476 of202l

ORDER, fn r rle I an'bh rbe Chiet lntire AlokAradhe)

None for the petitioner.

Mr. APrabhakar Rao, Ieamed Standing Counsel for

Kaloji Narayana Rao University of Flealth Sciences appears for

respondent No.2 (for short'the Univenity').

2. In this writ petition, the petitioner inter alia has pray.rd for

the following relief:

"For the reasons stated in the accompanying

affidavit, it is hereby prapd that this Court may

be pleased to issue a \W'rit, more particularly, one

in the nature of \7rit of Nfa.ndamus or any other

appropriate writ or writs, order or direction

declaring the action of the respondens,

particularly respondent No.2, in not considering

the petitioner for admission into BHMS Course

under management quota (B&Q for the academic

year 2020-21 as illegal, arbitrary, unconstitutional

and consequently direct the respondents to

consider the petitioner for admission into BHMS
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collrse under firanagement quota for the acadenLic

yar 2020-21 is concemed with notification datr:d

05.C2.2021 of the 2"d respondenr herein, and pass

such other order or other orders as this Court

deems fit and proper."

3. A Division Bench of this Courr, by an intedm order

dated 05.03.2021, had directed that subject ro the petitioner

payng a sum of Rs.7,500/- towards administrative charges and

also registration charges through online ro respondent No.2

by 11:00 a.m., on 06.03.2021 and on producing th,: original

certificates before respondenr No.2 on 06.03..ZO2I by

4:00 p.m., the respondents shall consider the petitioner,s case

for admission to BHMS course under Management ,quota ,B,

and'C' category for the academic year 2O2O-21.

4. The academic War 2O2O-21 is over. In vierv of the

aforesaid interim order as well as on account of efflux of time,

no ftuther orders are required to be passed in the writ perition.

5 The Vnt Petition is, accordingly, disposed of. No costs.

..ti?.'
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closed

6. Two CD CoPies

\+

fu a sequel, miscellaneous petitions, pending if any, stand

SD/- T. TIRUMALA EVI

ASSISTANT R GI RAR

//TRUE COPY//
SECTION FICER

To,

MP
LS

,I|,","?it??,1lr?fi 
lf "J3h#ffi Liie'[.T.i'fJl':Y,U'Jl""Department'

2. The Registrar, Kaloii Narayana Rao University of Health Sciences' Warangal'

Telangana State'

3. One CC to SRI P VENKATESWAR RAO' Advocate IOPUCI

4. Two CCs to GP for Medical Health.and Family Welfare' High Court for the

- ii;i";i"lrnsana at Hvderabad [oUT]

5. One CC to SRI A PRABHAKAR RAO' S C for KNRUHS IOPUCI



HIGH COURT

DATED:21 11012024
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ORDER

WP.No.5476 ot 2021

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS

.{q44

tr--


